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ENTRAL ADMINISTRATIVE ”RIBUNAL PRINCIDAL BENCH,
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HN'BIE MR. S.R,ADIGE, MEMBER(A),
HON'BIE MRS, LAKSHMI SWAMINATHAN, MEMBER(J)
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Ved Prakesh
S/o Shri ldauzi Ram

Mohd. Sgyeed Khsn .
S/o Snri Khsn iohd. Xhan

Shiv Neth
S$/o Shri échhanbhoy Lal

Saupuls n‘Singh
S/c¢”  .ri Ranjit Singn

Dvinder Singh
5/0 Sh. Daryao Slngh

Ran Nath = - '?
~S/b Sh. Jal RaJri,ﬂ

Ranjan Lal
.8/o Sh. Eem Swe rub

Rzmesh Chiznder
S/0 -Sh.Govind Ram

Thomgs lathnai
S/o Sh. liathal Fasow

Bzlwan Singh

. 8/o0 Sh. Dary=o Slnch

17.

16.

Surendar Kumer
S/o shri isutosh Kumar

Onkar Singh -
S/o Sari Bzsant Eam

Sunny 4braham
S/0 Sh. &.J. &brshsm

Jal Parxash
8/0 Sn. 4ttar Singh

Ram Kishan
S/o0 Sh. Partap Siagh

Preet Pgl’ 1ngn
S/o Late Sh. Kehar Slngh

Baljit Singh
S/o Siori Harcharan Singh

Dash Rath Singh S
S/o shri Bhag. Chanq ' :

Garessh Chanu
S/o- Sh. Kashul Datt .
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Rajendar Singh
S8/0 Shri Katar Singh

Sehdev Singh
S/0 Sh. Sumer Singh

Jahan Singh
S/o Sh. Charan Singh

Shri Kiran Kumar
S/o Sh. J.?. Nalk

Jalpal Singh
S/o Sh. Nathu Rau

Ghulaxm Mohd.
S/o Sh. X. Shgbzada

Raj Singh
S/0 Sh. Jagan Singh

Bihari Lal
S/o0 Late Sh. Kalidass

Jacob Abrgham

Harish Chgnder
'S/b she Narala Chand

Krishan Swaroop
S/o Sh. Mohan Singh

Hare Ram Singh
S/o0 Sh. Ram Jud Singh

A. Sethuramligm

-g/© Sh. Arumujan

Mohan Lal Singh
S/o Sh. Manphool Bingh

Eix Tirlok Chand
S/o 8h. Arjun Singh

Ram Chagnder
S/o Sh. Manohar Lal

Manoj Kumar
S/o0 N.C. Pramanik

Shri Narain
S/o Sh. Jeet Ram

Naresh Pal Singh
S/0 Late Fateh Singh

Dharam Pal ¥ingp
S/0 Sh. Dal-Changd
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= 8/o Sh. Ram Het Singh

41., Bhopal Singh
S/o Chander Mal

42. Subhash Chander
S/o0 Jaban Singh

43, SukhBir Singh
S8/o Chotu Ram

44, Mahgbir Singh
S/o Mathe Ram

45/ Balbir Singh
J,S/o Sh. Amar Singh

46. Bhagwat Pd.
S/o 8h. Hari Nznd

47. Ramesh Chand
: S/o Sh. Prem Ram

48. Baldev Singh '
S/o Sh. Gurbachan Singh

49. Ram Singh
S/o Sh. Ramhet Singh

50. Dinesh Chand
S/o Sh. Liladhar

51. Ram Kishan
S/o Sh. Badle Ram

52. Bljendar Singh
8/c Sh. Randhir Singh

53. Rgttan Singh
. 8/0 Jage Ram

54. Shankar Lal
S§/0 Sh. Bhagwan Dass

All the gpplicants are working as

&sstt. Wireless Operator (Head Constzble)
under Commissioner of Police, Delhi

2.K.Bisaria with §npi-=---=-=-----= 4pplicants
Sarvesh Bisaria, Advocate,! ‘ :
Versus

1. Union of Ipdiga
through

Secretary, Ministry of Home Affairs
New Delhi

2. Lt. Governor
hrough

Chief secretary, Delhi Administeation
Delhi
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3. Commissioner of Police
MSO Building
New Delhi

b Respnndents
By Advocate Mrsy Avnish Ahlawat,

JUDGMENT _

@ s

By Hon'ble Mr. S.,R.Adige, Member (A}

In this application, Shri Ved Prakash
and 533 others, all Head Constables{Asstt, Wireless
Operators) Delhi Police, seeking a direction
to the respondents to provide the applicants
with promotional opportunity for the post of Asstt,)
Sub=Inspecteors/ Sub-Inspectors in the Wireless

Unity

2, The case of the applicant is that they
initially joined the Delhi Police Service after
being selacted as Constables, The respondents

invited aﬁplications for the posts of Asstt,

Wireless QOperators(AWds ) from amonst the Constahles
having minimum gqualification of Matriculation

with Science, and the applicants applied for the said
post and were duly selected for the same and they
were sent for six months technical training and
after successfully completing the same, They were
promoted as Head Constables(Technical)/ awds and

have been working as such since 1973 , They state
that in the Delhi Police, the cadre of Head Gorstable
is divided into i) Executive; ii) Ministerial; and
iii) wireless Operators, but the grade of R, 975~1500/-

H

is applicable to all the three wings, They allege
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that the promotional aVenués on the executive sjide
are far more than in respect of Ministerial or

the Wireless Qperators, as a result of which they
are facing considerable stagnation and frustration,
In this connection, it is aileged that while the
persons belbﬁging;tdﬁﬁéadvsohs%éble:(ExeCutivé)
have been promoted as ASE and SIs respectively
upto tﬁe recruitment year 1984 and the applicants
who had been promoted as HCs/AWZs in 1973, afe

still stagnating,

3. The respondents havé contested the 0,A.
and point out that the Delhi Police is divided

i

into three branches; viz.)Executive; il) Ministerial;
and iii) Technical, The Communicétion Unit is one

of the Units in the Technictal branch of the Dslhi
Police and is itself sub-divided into three cadres;

vizg Operational, Technical and Stores , and’

/

all the cpplicants are borne on the operatinnal
cadre with its own sanctjioned strength, as well as
the channel of appointments and promotions, It is
stated in fhe reply that the senctioned strength

of the Opsrational Cadre was 1453 Head Constables

inc luding 17 posts of Telephone Uperators, 260
Asstt, Sub=-Inspectors, 40 Sub-Inspectors and 15
Inspectors, Similarly, the Executive and Ministerial
Wings of.the Be lhi Police have thek% own channel
of promotions and each member of the subordinate rank
in the two wings are entitled to earn promotion
in their own cadre in accordance with the rules
applicable to their cadre, The promotional avenues

in the Executive, Ministerial and Cémmunication are

different in 2ach othsr which are based on numbex




of sanctioned posts in 2ach #Wing,

4, We have h2ard Shri S,K,Bisaria, learned
counsel for the applicant and Mrs. A,Ahlawa®

learned counsel for the respondents,

5, During hearing Mrs., Ahlawat stated that
consequent to the efforts made by the resoondents
after the 0,A, had been filed, 148 promotion
posts of ASIs and 30 promotion posts of SIs have
been created, She stated that the problem was not
so much that of inédequaCy in the prouwotion

ost, but the fact that the persons in the feedep
cadre at different lavels did not possess the
necessary qualifications to ensure that all
the promotion posts at different levels were
filled up, with the resylt that some of +he
promoetion posts at different levels were s+till

vacant,

-~

5, . Shri Bisaria, on the other hand, emphasised
that the promotion posts were wholly inadequate and
in this connection refers to the rulings in
Reghunath Prasad vs, State of Bihar-1988 {1J)51R 347
as well Dina Nath Dogra Vs, UOI- 199147) sy A07
and B,K,Pandey Vs, 1>I ~1993(4) SIR 452 in Support

DI hls Urayer fOI‘ ddd (31 pl‘QﬁOblOn Oopo?ﬂ“'k“j-gtles

@

7. In this conn2ctica, he also stated that
by the order dated 21,489 {Annexure-1) | tre Asgtt -
bubrIn 5PeCTOrS (MlﬂlSterlal) had been promoted as

Sub-Inspectors 1)
! 3 (Minister 21 J against the posts of

Sub-Inspec: RV .
pe °0r5&~X«Cuulve) and in view of the acyts
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stagnation in the Communication side, a direction
could be issued to the respondents to enlarge

the promotion opportunities in the Communication

side on the posts of Executive and Ministerial sides,

8. wWe have given our anxious consideration
to this mattwr, It is well recognised that
every Govt. s@2rvant looks forward to promotion

opportunities as a measure of caree
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performance b use it is only when a person feels

that his work will be recognised, and promotion
is one of the well-tested methods of recognition,
that he will give of his best of the job which

is assigned to him. It is nobody's case that
h

QO
[
l-—l
Q.
-
Q
el
(o)
4]
L
2
[l
O
[
(23]
c-+
™
o]
]
[o}
=
O
lea
[
o
b
O
14
S
O
v
ot
i
o]
[N
\._4‘—
[N
[ov]
(4

recognised fact, that these additional posts

have beencereatad after the JO,A. was Filad

including the financial and other constrainks

9]

No hard end fast dirsction can be given in this

regard save to note that the respondents anoear

posts referred to above, Whether some gromotion

opportunities could be afforded to the Commun ication
Unit, by temporarily making promotions against the

equivalent posts in the Zwecutive and Ministerial
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cadres on the lines of the office order dated
21.4.89, is a2gain a matter entirely for the
respondents to €xamine having regard to the
avalibility of promotioh posts in those cadres,
the aspirétions of the lower police personne!

in those cadres, the administrative reguirements,
the financial constraints, if any, as well as @W/W
the other aly surrounding circumstances, we

express no opinion on this score

9. With the shove observations, this 0,7,

is disposed of, No costs,

/' \ % Y t/‘ ) v
{LAKSHMI SWAMINATHAN) (S.R.: 1’35—/ )
MEMBER (T ). - MEMBER {A)

/ug/



